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 None for the appellant on last several occasions since 09.05.2022. 

Notice sent through concerned Commissionerate has also been served on 

appellant and certificate of service dated 24.10.2024 is received from the 

concerned Deputy Commissioner through AR office.  

2. It seems that appellant is not interested to pursue its appeal. 

3. Consequently, we dismiss the appeal for default and non-prosecution 

under Rule 20 of the CESTAT (Procedure) Rules, 1982. 

(Dictated and pronounced in open court) 

(Dr. SUVENDU KUMAR PATI) 
MEMBER ( JUDICIAL ) 

 
 

(ANIL.G.SHAKKARWAR) 
MEMBER ( TECHNICAL ) 

 
suraj 


